9 Messages from RS SRAVANA 29, 1898 (SAKA) Adoption of

MINERAL CONCESSION (1ST AMDT.)
RULES, 1976

THE DEPUTY MINISTER IN THE
JEPARTMENT OF PARLIAMENTARY
FFAIRS (SHRI B. SHANKARA-
IAND): On behalf of Shri Sukrdev
risad, I beg to lay on tne Table a copy
f the Mineral Conctssion  (First
,mndm-nt) Rules, 1976 (Hindi and
irglish versiors) publithed in Notifi-a
ion No. G.S.R. 1164 in Gazctte of India
fated the 7th Augurt, 1976. undrr sub-
ection (1) of section 28 of the Mines and
Mirerals (Regulatior and Developm: nt)
\c's 1976. -

{Placed in library. See No. LT- 11158/
76)

12.0 1.2 hrs.

MESSAGES FROM RAJYA SABHA

SEQRETARY-GENERAL : Sir 1
have to rep rt the following messages
received from the Secretiry— General of
Rsjya Sabha :(—

(i) “In accordance with the provisions
if rule 127 of the Rul 8 of Pro-.
cedure and Conduct of Business
in the Rajya Sabhas, I am di-
rected to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 17th August 1976,
agreed withcut any amendment
to the Delhi Agricultural Produce
Marketing (Regulation) Bill, 1976,
which was passed by the Lok
Sabha at its sitting held on the
11th August, 1976.”

(ii) “In accordance with the provi-
sicns of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
heldon the 17th August, 1976,
agreed without any smendment to
the Government of Union Terri=

, 130

Children Bill’
tories (Amendment) Bill, 1976,
which was passed by the Lok
Sabha at its sitting held on the
11th August, 1976.”

(iii) “In  accordance with the pro-
visions of rule 127 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rsjya Sabha, at its sitting held
on the 19th August, 1976, agreed
without any amendment to the
Maintenance of Internal Security
(Second Amendment) Bill, 1976,
which was passed by the Lok
Sabha at its sitting held on the
16th August, 1976.”

(iv) “In accordance with the provi-
sions of sub-rule (6) of Zrula: 186
of the Rules of Procedure and
Conduct of Business in  the
Rajya Sabha, I am directed
to return ber with the President’s
Pension (Amendment) Bill, 1976,
which was passed by the Lok
Sabha at its sitting held on the
16th August, 1976, and transmit-
ted to the Rajya Sabha for its re-
commendations and to state that
this House has no recommendations
tv make to the Lok Sabha in re-
gard to the sid Bill.”

12.02 hrs.

ADOPTION OF CHILDREN BILL
1972

(i) REPORT OF JOINT COMMITTEE

SHRIMATI MUKUL BANER]I
(New Delhi) : I beg to lay on the
Table a copy of the Report of the J-int
Committee on the B"u to progide for the
doption of children and for matters con-
anected therewith.

(1i) EVIDENCE SN

SHRIMATI MUKUL BANERJI : 1
beg to lay on the Table a copy of the record



